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KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/158/2019/ ARE-8 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 01.12.2022.

RECOMMENDATION

Sub:- Departmental inquiry against Sri Rangappa
CN., Incharge Senior Asst. Director of
Horticulture, Byadagi Taluk, Haveri Dist.- reg.

Ref:- 1) Government Order No.HD 41 HSP 2019 dated
03.06.2019.

2) Nomination order No. UPLOK-1/DE/158/2019
dated 10.06.2019 of Hon'ble Upalokayukta,
State of Karnataka.

3) Inquiry report dated 25.11.2022 of Additional

Registrar of Enquiries-8, Karnataka Lokayukta,
Bengaluru.

The Government by its order dated 03.06.2019 initiated the
disciplinary proceedings against Sri Rangappa C.N., Incharge
Senior Asst. Director of Horticulture, Byadagi Taluk, Haveri

Dist, [hereinafter referred to as Delinquent Government

.



Officer, for short as * DGO’ ] and entrusted the Departmental

Inquiry to this Institution.

2. This Institution by Nomination Order No. UPLOK-
1/DE/158/2019 dated 10.06.2019 nominated Additional
Registrar of Enquiries-8, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGO for the alleged charge of

misconduct, said to have been committed by him.

3. The DGO was tried for the charge of committing several
irregularities in providing drip irrigation facility to the land of

complainant and thereby committing misconduct.

4.  The Inquiry Officer (Additional Registrar of Enquiries- 8)
has reported that Hon'ble KAT in A.No0.11080/2021 dated
22.7.2022 has quashed the disciplinary proceedings initiated

against DGO and this Institution has taken a decision not to

.
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challenge the said orders of Hon’ble KAT and hence the

proceedings against DGO stands closed.

6. In view of orders of KAT, the disciplinary proceedings
against DGO Sri Rangappa C.N., Incharge Senior Asst. Director

of Horticulture, Byadagi Taluk, Haveri Dist. stands closed.

7 Action taken in the matter shall be intimated to this
Authority.

Connected records are enclosed herewith.

(JUSTICE K.N.PHANEENDRA)
Upalokayukta,
State of Karnataka.
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KARNATAKA LOKAYUKTA

No: UPLOK-1/DE/158/20 19/ARE-8 M.S.Building
Dr.B.R.Ambedkar Veedhi

Bengaluru — 560001
Dated: 25/11/2022.

REPORT

Present : Rajashekar.V.Patil
Addl. Registrar of Enquiries-8,
Karnataka Lokayukta,
Bengaluru.

Sub: Departmental Enquiry against Sri.
Rangappa C.N. In-charge  Senior
Assistant Director of Horticulture,

Byadagi Taluk - reg.

Ref: 1. Report U/Sec 12(3) of the Karnataka
Lokayuktha Act 1984, in Complt/Uplok
/BGM/9808/2018/DRE—4,
Dtd.20/12/2018.

0.  Government Order No. 3pea.4l.

3pede. 2019, BONSRD, dated:

03/06/2019.
3. Nomination Order No: Uplok-
1/DE/158/ 2019/ARE-8, Bengaluru,
dated: 10/06/2019 of Hon’ble
Uplokayukta.

Preamble:

Present Departmental Enquiry was directed on the

basis of Government Order No. 3peg.4l.30ckem 2019,
Bondnd, Dtd: 10/06/2019 passed under Rule 14(A) of

K.C.S. (CC&A) Rules, against Sri. Rangappa C.N. In-
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charge Senior Assistant Director of Horticulture, Byadagi
Taluk.

2. On the basis of the complaint lodged by one Smt.
Hanumavva Kariyamma, r/o Hedigonda village, Byadagi
Taluk, Haveri District, with the allegation that DGO-1
then working as Assistant Director of Horticultiire
Department and in-charge officer of Sr. Director of
Horticulture Department Sri, Rangappa along with others
have committed misconduct as g public servant by
exlending drip irrigation facilities though the owner of the
Sy.No.15/2 situated in Keravadji village of Byadagi Taluk,
was not entitled and no water Source was available in the
said land and by fabricating false documents like map,
affidavit and records of Village Accountant and by not
collecting spot inspection reéport and has also drawn the

amount granted in the scheme.

3. After receiving the comments and objections from
DGO and other officials the then Hon’ble Upalaokyuktha
was pleased to recommend for holding €nquiry against
this DGO by submitting report U/Sec. 12(3) of the KL
Act.

4, The Competent Authority by issuing G.0O.No,.
30¢9.41.306%¢3.2019, Zonde, dated:O3/O6/2019, entrusted

to the enquiry to Lokayuktha.

R
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5. The Hon’ble Upalokayukta-2 nominated this Enquiry
Officer i.e. Additional Registrar of Enquiries-8, of the
office of the Karnataka Lokayukta, to frame charge and to
conduct inquiry against the aforesaid DGO as per the
nomination order dated ---19/08/2019. Accordingly
Articles of Charge was framed by Additional Registrar
Enquires-8. The Articles of Charge framed against DGO.

0. On the basis of the nomination, Article of Charge
was prepared under 11(3) of KCSR & CCA Rules and

concerned DGO.
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8. Articles of Charge were served on DGO on
28/09/2019 and appeared through VM Advocate and
SOS was recorded. DGO did not plead guilty and matter
was posted for filing the written statement On
23/02/2019 DGO filed WS and then case was posted for

holding enquiry and summons was issued to CW.1.

0. On 19/09/2022 DGO filed memo with order
passed by KSAT, Belagavi, in AN No.11080/2021 slaling
that the proceedings have been quashed by the KSAT,
Belagavi and then CLC Section called for the opinion
whether prefer writ to challenge the impugned order of
KSAT with letter dtd.18/10/2022 in
LOK/LC/KAT/328/2021-22.

10. This Disciplinary Authority submitted the detailed

opinion with reason as follows:

“It is seen from the records and the observations
made by the Hon’ble KSAT that, the complaint is lodged by
the complainant one Hanumavva on 19/06/2018
pertaining to the misconduct committed by DGO then
working as Assistant Director of Horticulture, at Halekere
Taluk, Chitradurga District, fabricating the records and
getting drip irrigation subsidy facility, amount granted in
her favour and crediting the same in the account of said
complainant pertaining to the grant of drip irrigation
facility of the year 2007-08, by creating false records like
crop patra, map and water facility etc. So it is relevant to
note that, the alleged misconduct is said to have been

dg\( \\W/
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committed by DGO pertaining to the drip irrigation facility
granted in the year 2007-08 and the complainant has
lodged the complaint before Lokayuktha on 19/06 /2018
i.e., with the almost inordinate delay of 9-years and the
G.0. of entrustment by the Competent Authority issued on
03/06/2019 and nomination was made to ARE-8 and
registered at D.E. No.158/2019. So it becomes obvious
that the complaint is barred by Limitation as alleged event
is said to have taken place pertaining to the scheme drip
irrigation granted in 2007-08, but however, complainant
has lodged complaint on 19 /06/2018. On the ground of
inordinate delay in initiating D.E. against DGO G.O.
challenged before KSAT, Belagavi and Hon’ble KSAT
Belagavi, rightly observing that complaint is belated and
the same is lodged after more than O-years after the
incident and no reason is assigned by the Competent
Authority or the recommending Authority with regard to
the said delay of more than 9-years in initiating D.E.
against DGO.”

11. And further;

«Under these circumstances, it 1is
found proper to arrive at opinion that this is
not fit case to prefer writ petition before the
Honble High Court of Karnataka and
challenge the legality and correctness of the
order passed Dby KSAT Belagavi, in
AN.No0.11080/2021, disposed of on
22/07/2022.7

12. The final opinion of this Disciplinary Authority

expressed as not to challenge the impugned order passed
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by the KSAT, Belagavi, was placed before Hon’ble
Upalokayuktha.

13. Hon’ble Upalokayuktha on 01/10/2022 observed as

follows:

“Perused the opinion of ARE-8 and
also the order of KSAT. The delay and latches
normally will not be a ground to challenge at
the powers of the Hon’ble Court under writ
jurisdiction is limited to legal aspects. Hence,
no substantial grounds to challenge the
orders. Hence, para-16 is approved”.

14. The said approval note was placed before Hon’ble

Lokayuktha for considerations; same was also approved

on 15/10/2022.

ST Then file was sent to CLC Section. CLC Section
submitted the note stating that a letter to the Government
intimating about the non-filing of WP against KSAT order
was sent to the Competent Authority on 18/10 /2022.

16. In view of the development of above said facts and
finally it has been decided not to challenge the impugned
order passed by the KSAT in AN.No0.11080/2021 and
approved by  both Honble Upalokayuktha and
Loakyuktha. Further present enquiry is required to be
closed /dropped and appropriate information of letter is

sent to Competent Authority of DGO.
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17. Accordingly, further proceedings  cannot be
continued and present enquiry requires to be closed and

proceed to pass the following order;
ORDER

Disciplinary Enquiry against DGO
Sri.  Rangappa C.N. In-charge Senior
Assistant Director of Horticulture, Byadagi
Taluk, cannot be continued and this enquiry
treated as ‘closed’, in view of order that, not
to challenge the KSAT order by preferring
W.P.

Submitted to His Lordship Hon’ble
Upalokayukta for further action in the

matter.
y \\
( JASHEKA .V.PATIL)

Additional Registrar Enquiries-8
Karnataka Lokayukta, Bengaluru.
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